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thing would have been to  allow the 
adoption either of a son or a daughter. 
Let the people choose whom to adopt. 
In the presence  of the  son  or  a 
daughter,  no other child  îholl  be 
adopted.  To say that the daughter 
may be adopted or a son  may  be 
adopted or both may be adopted and 
putting restrictions  also  as in sub
. clauses (i) and (2) of clause 11 is not 
correct.  Let the adoptive father or 
mother choose whether it ought to be 
a son or a daughter.  A provisipi to 
this effect would be more reasonable.

Shrimati Sashama Sen  I  support
Pandit Thakur Das Bhargava*s point 
that the daughter’s son and daughter’s 
daûter  should  be included.  The 
Minister, I hope, will kindly  accept 
that suggestion.

Shri Pataskar So far as the present 
provisions in sub-clauses (i) and (ii) 
are concerned, they are consistent with 
our present ideas.  I think they are 
also correct and realistic.  Even consi
dered from all the ioints of view that 
have been  put forth,  I think  the 
present  provision  is  wholesome. 
There is no uestion of the lack of 
euality between  man and  woman. 
So far as the daughters are concerned, 
they stand on an eual footing, and 
there is very little difference between 
the son’s son and daughter’s son, in 
this contet.  I think  a compromise 
has  been made  between  all  these 
claims in clause 11.  We have  tried 
not only to be logical but at the same 
time realistic in view of the eisting 
csonditions.  Therefore, I do not think 
there is any change is called for  in 
clause 11.

Mr. Depnty-Speaker  The uestion*
is
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for lines 14 to 21, substitute

(i) the adoptive  father  or 
mother by whom the adoption 
is made must not have a Hindu 
son’s son, son’s son’s son, daû  
ter or son’s daughter (whether 
by legitimate blood relationship
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or by adoption) living at  the 
time of adoption;

The motion was negatived 
Mr. Depaty-Speaker  The uestion

is

That clause 11  stand  part of 
the Bill.

The motion was adopted.

Clause 11 was added to the Bill. 

Clauses 12 to 30 were then added to 
the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

Shri Pataskar I beg to move

**That the Bill be passed.

Mr. Deputy-Speaker  The uestion
is

That the Bill be passed.

The motion was adopted.

COMMITTEE  ON  PRI ATE  MEM
BERS’ BILLS AND RESOLUTIONS 

Si ty-Si th Report

16 hrs.

Shri  Nageshwar  Prasad  Stnlu
(Haaribagh East) I beg to move 

That this House  agrees  with 
the  Sity-sith  Report  of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 12th December, 
1956.

Mr. Deputy-Speaker  The uestion
is

That this House  agrees  with 
the  Sity-sith  Report  of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 12th December, 
1956.

The motion was adopted.

RESOLUTION RE  SCHOLARSHIPS 
FOR CHILDREN OF POLITICAL 
SUFFERERS—Contd.

Mr. Deputy-Speak̂   The  House
will now resume further discussion of 
the Resolution moved  by  Dr. Ram
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Subhag Singh on the 30th November, 
1956, re: Scholarships for children of 
political sufferers.

Out of 2i hours allotted for the dis
cussion of the Resolution, 7 minutes 
have already been  taken up and 2 
hours and 23 minutes are left for its 
further discussion today.  •

Dr. Ram Subhag Singh may conti
nue his speech.

Dr. Ram Snbhac: Singh (Sahabad 
South): I was saying the other day 
something about the persons who had 
supported the British Government for 
their continuance in India.  They may 
belong to any party today, but at that 
time they organised different kinds of 
movements such as the movement  of 
the Anti-national Party, War Fronts 
and so on, and helped  the British 
Government.  Some  persons  had 
joined the  British  Government  as 
servicemen; others joined the Armed 
Forces; some  became I.C.S.  officers 
and so on.  Those who helped  the 
British rule got adequate  rewards 
and when the British withdrew they 
got a guarantee  from the  successor 
Government for the security of those 
officers.  The  moment  the  British 
Government left the country, a vacuum 
was created and they got double pro
motion. Some of them might not have 
got that promotion had not the British 
left the country at that time.  In that 
way they got themselves entrenched 
into the Government and today it has 
not been possible in few cases to get 
their order changed.  I have known 
there are some Ministers also among 
them.  It is very regrettable and  I 
am mentioning this because.................

Mr. Deputy-Speaker: Even though
the Member may feel like that, it is 
not necessary that it should be said 
here.

Dr. Bam SoUiag Singh: It is neces
sary in another way, because the per
sons who had participated in the in
dependence movement and  actively 
worked for it have been  neglected. 
According to me, this is one of the 
reasons why they have been neglect
ed.  They have been neglected be
cause the Government machinery  is
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largely controlled by persons who do 
not Imow how to help them.  For 
instance, the persons in the Govern
ment machinery  stay  in Delhi  or 
other headquarters where there  are 
beautiful buildings, public schools etc. 
So, merit scholarships are now given 
only to the students going to public 
schools and not to the students who 
go to other schools, like basic schools. 
Therefore, the point which I mention
ed a little earlier is relevEmt.

I shall say something about the per
sons who had actively participated in 
the independence  movement.  They 
may belong to any party today.  At 
that time, some of them were hanged 
for various reasons.  I categorise them 
as follows: persons who were hanged 
for iK)litical  activities; persons who 
were shot at or who died inside or 
outside the jail, persons who were 
imprisoned  in any of  the  political 
movements  between  1905 to  1942; 
persons whose houses were burnt or 
damaged and property confiscated in 
any of the political movements; per
sons who were dismissed from ser
vice during those movements and are 
now helpless; and, persons who  had 
joined the I.N.A. and are now un
employed.  I am telling all this be
cause today I accidentally met a per
son who had saved the lives of several 
persons, some  of whom  are  today 
Deputy Ministers here.  This  is  re
garding  one  Shri  Kewal  Krishan 
Jasalmair, a promising young man.  A 
certificate was given to that gentle
man by Shri Jagdev Singh, who was 
Joint Secretary of the All-India IĴ A, 
Enquiry and Relief Committee,  the 
Chairman of which was our revered 
Prmie Minister, Shri Jawharlal Nehru.
I will read that certificate:

This young man is from Punjab.

**He rendered  conspicuous ser
vice to the I.N.A. by handing over 
at personal  risk, the top secret 
files of the then British Govern
ment  to the  renowned  lawyer 
Bhulabhai Desai, who was defend
ing  the  cause  of  the  I.N.A. 
heroes.  The  courage  and  the 
sacrifice  of  this  yoimg  man 
brought to light the whole secret
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Dr. Ram Subhag Singh 

of  the  vindictiveness  of  the 
British against the I.N.A. and they 
were completely  non-plussed at 
the time, for which he  had to 
suffer.  The help rendered by this 
young man  made  the  tas of 
defending  I.N.A.  heroes  more 
easier for  the  defence  coimcil.
He shares the credit  of  saving 
many precious lives of the I.N.A. 
patriots from  the  gallows.  The 
loyalty of this yoimg man to this 
country is great.

But today that man came to me.  I 
feel ashamed to mention it, but I am 
doing so because some of the persons 
whom  he saved  from  the  gallows 
are  Deputy  Ministers  now—Shri 
Shahnawaz  Khan  and  Shri  .  K. 
Bhonsle.  He came to our Party ffice 
and reuested me to send him to some 
doctor for his eye examination.  He 
is perhaps not having any means of 
livelihood at present.  What will  be 
the fate of his children  He is having 
no means to send  his  children  to 
school.  I do not now whether he is
having any children or not.........

Mr. Deputy-Spcaer  He  has  no
children. .

Dr. Ram Sabhag Singh ..but there 
may be hundreds and thousands of 
persons lie him who might not belong 
to the I.N.A., but who might have 
actively participated in the Congress 
movements of 1920, 1930 or 1942 and 
so on.  They may not be having any 
means to send their children to  the 
school.  This young man, Shri Kewal 
Krishan asalmair, has received  an
other letter also and he has been sent 
to some other authorities for employ
ment.  I do  not  now  what  will 
happen to him.  I am not uite sure 
whether he will be provided with em
ployment or not.

I moved this resolution, because  I 
want to draw  the attention  of  the 
House and the country to the facts 
which have been deliberately ignored. 
It may be said that it is not possible 
to find out all the political sufferers. 
It may also be said that it is adminis
tratively very difficult. It may be said

that we are not having fimds.  All 
these arguments are  wea, because, 
if the overnment  can prepare  the 
rolls of thousands and thousands  of 
overnment  servants,  if  they  can 
prepare the rolls of thousands  and 
thousands  of refugees,  the  list  of 
political sufferes also can be  easily 
prepared.  If there is no person in the 
overnment competent to do it, they 
can entrust it to you or anybody else 
who can do it.  About finance also, 
you now  that there are so  many 
building programmes going on.  We 
may curtail some of the expenditure 
there we can stop the big hotels that 
are  being  constructed  and provide 
Rs. 10 lahs or Rs. 20  lahs or even 
Rs. 1 crore for for this purpose.  To 
me, it appears, if there is a will, the 
finances  or lists or other  things are 
immeaterial and they  can easily be 
arranged.  So far as I notice, I notice 
with extreme regret that the overn
ment have no desire that this should 
be done and therefore, I have moved 
this Resolution.

In other  coimtries, it is  not  the 
case.  Here persons who have joined 
our armed forces are given all facili
ties.  Wherever a overnment town
ship is  set up,  either  in  Bhara 
Nangal or Damodar  alley,  imme
diately, a school is established there. 
If there is a desire, overnment can 
easily arrange for the  education  of 
only such political sufferers who have 
not got any source of livelihood today. 
There are persons who are employed 
or who are having adeuate sources 
of livelihood, I do not want that they 
should be included in the list.

For example, in China where I hear 
eualities have been  restored,  when 
the land settlement programme  was 
going on, they made an exception in 
case of the worers of the Communist 
Party simply to honour theb.  Those 
worers have surrendered their lands 
themselves.  But  the  fact  is  that 
they did mae certain exceptions to 
these people.  Here also we should set 
an example in the case of persons who 
have saved the lives of two of our 
precious  colleagues  here,  and
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hundreds of other persons who might 
have been sent to the gallows by the 
British  Government.  In  America 
also, all the persons who have return
ed from the war get these facilities. 
In our country, we are giving pen
sions to those who joined the Army 
in 1942.  We get them settled sor'e- 
where.  Our Defence ̂ Minister  d  ; 
that.  The Soldiers Boards and otner 
organisations come to their help.  It 
is good that they are being helped. It 
do not want any discrimination to be 
made against  any of  our  citizens. 
But, I do desire that their bare neces
sities must be provided to all the per
sons who had worked in our freedom 
movement.  If we do not do that, all 
sorts of fissiparous tendencies which 
are raising their ugly heads will grow. 
If we give room to a situation where 
love of the country and work for the 
country is not given special honour, 
we may create a situation where all 
anti-national forces will dominate.  I 
would like to draw the attention  of 
the hon.  Minister,  particularly  the 
hon. Deputy Minister who is here, the 
Janata Minister Dr. M. M. Das and 
our revered Maulana Azad.  Because 
under his Presidentship, we all went 
to jail—I do not mean me,—others— 
and all persons sacrificed everything. 
He continued to be President for four 
or five years.  He made history  and 
we are all proud  of his leadership. 
Today he is the Education Minister. 
He has provided  various  kinds  of 
scholarships to di£ferent categories of 
students.  It is all good. Because, in 
a welfare State we must give scholar
ships and we must give opportunities 
to all the down trodden sections  of 
our society.  If we do not give these 
facilities to them, it will be  very 
difficult. ^

Similarly, persons w  ̂ had  parti
cipated in the movement and who are 
not having any means of livelihood, 
should be given the benefits of such 
scholarships. Funds should be created 
for that purpose so that the family 
members of these persons may realise 
that even after nine or ten years of 
freedom, here is a Government which 
stands for the people, which is ready
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to honour the martyrs,  to honour 
Shri  Bhagat  Singh  and  Subhash 
Chandra Bose, or whoever has  laid 
down his life for the  sake  of  the 
country.  Otherwise, some of them— 
do not know everybody; I know some 
—are thinking that it is bad to parti
cipate in such movements.  This is a 
very dangerous  tendency.  No Gov
ernment or no individual who has any 
love for the country should allow that 
sort of a tendency  to grow in the 
country.  I am thankful to the Gov
ernment for doing something to the 
poorer people.  The Government muat 
do something for these people also. 
Their children who are suffering all 
sorts of hardships should  be  given 
adequate facilities.  There may not be 
more  than  50,000  or  60,000  such 
children in the entire  country.  To 
give Rs. 30 or 40 by way of scholar
ships won’t cost more than Rs. 20 or
25 lakhs.  We are spending crores  of 
rupees on one or two buildings.  We 
may stop that programme and give 
these scholarships for 5 years or 10 
years.  In ten years, all these children 
will get a fair education.  The Gov
ernment should also see that they are 
absorbed somewhere.  I refer to this 
because in  absorbing  such  people, 
some difficulty is created.  We must 
make it a point that persons who had 
participated in the freedom movement 
are given a fair deal.  They  should 
not be neglected.  I believe that the 
Government will see the sense of this 
Resolution and accept  it, the  idea 
contained in it.  I hope the Govern
ment will also provide enough funds 
for implementing the idea  contained 
in this Resolution.  With these words, 
I commend the Resolution  for  the 
acceptance of the Housa 
Mr.  Depnty-Speaker:  Resolution
moved:

“This House is of opinion  that 
the  Government  should  award 
scholarships to the children of 
such  political  sufferers  in  the 
country as have not got adequate 
source of income for their educa
tion.**

Thfere are amendments. May I know 
if they are being moved?
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Shri Thanu PUlal (Tirunelveli):  I
beg to move:

“That for the original  Resolu
tion, the following be substituted: 

‘This House is of opinion that 
the Central  Government  should 
give to the political sufferers, who 
had participated in the  frê om 
movement, their dependants  and 
descendants who are in need,  aU 
assistances on similar terms and 
conditions and for such period as 
is being given to the  Scheduled 
Castes and Tribes.**

Shri Ragfanbir Sahai (Etah Distt.-- 
North East cimi Budaun Distt—East): 
I beg to move:

That for the original  Resolution, 
the following be substituted:

“Having regard to the  very 
deplorable financial condition  of 
most of the political sufferers in 
the country, the Government in 
the opinion of this House, should 
not only make provision for im
parting education free  to  the 
children from primary to the uni
versity stage, but  also  award 
scholarships in suitable cases.** 

Pandit D. N. *nwary (Saran South): 
I beg to move:

That for the original Resolution, the 
following be substituted:

“This House is of opinion that 
a Committee be set up to enquire 
into the condition of Political Suff
erers and to suggest ways  and 
means to help their dependents*’.

(f̂ RT  5# ̂
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(1) That after the words “political 
sufferers’* the following be inserted:

“of all categories.**

(2) That after the word “education** 
the following be added:

“and should make education free 
for all of them at least up to the 
Higher Secondary stage.**

Mr. Deputy-Speaker:  Shri Rama-
chandra Reddi is not here.

Shri Ram Das (Hoshiarpur—Reser
ved—Scih. Castes): I beg to move:

That before the word “educatî** 
the following be inserted:

“professional, scientific and tech
nical**.

Mr. Depoty-Speaker: The Resolution 
as well as the amendments are now 
before the House for discussion.

We have about two hours.  May I 
know the time that would be required 
by the hon. Minister?

The Dcputy-Minister of Edncatlon 
(Dr. M. M. Das): Fifteen minutes.

Mr. Deputy-Speaker:  I have got
nine names here.  Perhaps there may 
be others who may like to speak but 
who have not given  their  names. 
(Some Hon. Members stood up.) That 
is, six besides the nine.  Would the 
hon. Members like me to put a limit 
of ten minutes?

Some Hon. Members: Ten to fifteen 
minutes.

Mr. Deputy-Speaker: Then I would 
be able to accommodate only 6 mem
bers.  Ten minutes should sufiice nor
mally.

Shri H. N.  Mukerjee:  (CalcutU
North East): Mr. Deputy Speaker, I 
have great pleasure in supporting the 
Resolution which has been moved by 
my friend Dr. Ram Subhag Singh and 
i do hope that the Government will 
be in a position to accept it, and if it 
becomes necessary to alter the langu
age of the Resolution, I am sure a 
great deal of assistance could be had 
from some of the amendments which 
are also being discussed in this House 
at the moment.  I do feel that on a 
subject of this description, the House 
should express its unanimous vote.
Dr. Ram Subhag Singh has rightly 

pointed out that there is, in our coun
try a tendency to forget the genuine 
political sufferers of the anti-imperia
list period.  Perhaps the trappings of 
office require people of a different
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type, but that should not mean that 
we should ignore those who suffered 
the greatest in  the  cause  of  the 
freedom of our country.  I say this 
because those who joined the strug
gle for India’s freedom were neces
sarily compelled to  neglect  their 
family and the result has been  that 
many of them today are ignored parti
cularly because perhaps out of self
respect they do not always wish to 
cultivate the persons in  authority. 
And I submit that it should be the 
duty of Government on the advice of 
public organisations to find out these 
political sufferers and not wait for ap
plications to be made by them, appli
cations which I am sure many  of 
them find to be out of tune with their 
sense of self-respect.
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assisted.  In this resolution he wants 
educational assistance, but in certain 
other amendments it is suggested that 
other kinds of assistance should also 
be offered to them.  The main point 
is that there are these political suff
erers in fairly large numbers and what 
Government has done so far—I cannot 
deny that Government has done any
thing at all in this matter, Govern
ment has tried to do something—̂has 
been by no means enough, and discri
mination has definitely been practised. 
Not merely these who are in the good 
books of the present day authorities 
should be sought to be assisted, but 
others besides who have played a part 
in the national fight should be given 
every reasonable facility.

I have had the rather doleful  ex
perience of having  encoimtered  a 
number of refugees in West Bengal 
who were connected for a very long 
time with the freedom  movement 
since the early days, and 1 know how 
I was driven so to speak from pillar 
to post with their petitions for assis
tance which I forwarded to the Minis
ter of Rehabilitation and even to the 
Prime Minister.  Then I was told by 
the Minister of Rehabilitation that the 
West Bengal Government could per
haps help them, but he was  under 
some technical disability of some sort 
or the other.  I discovered altogether 
that in the case of these very deser
ving people, assistance was not forth
coming, and some rather gratuitous 
technical objections were being raised.

I have noticed also that  certain 
efforts had been under Government 
auspices to assist political sufferers, 
but there again the choice has been 
made in a particular fashion, and dis
crimination has been practised against 
certain people.  I am very happy that 
Dr. Ram Subhag Singh has pointed 
out that it is important that political 
sufferers, irrespective of their party 
affiliation when they were taking part 
in the fight for freedom, should  be 
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Talking of this point, I am remind
ed of what I was told by a member 
of Government whom I  shall  not 
name, who told me that in one of our 
States—as a matter of fact it  was 
Mysore—there was somebody  who 
was assisted to a certain extent  by 
the State Government on the ground 
of his having been a political sufferer, 
but then later when it was discovered 
by the bureaucrats in power that he 
happened to be a Communist by con
viction, that assistance  was  with
drawn. This kind of discrimination is 
actually practised.  I know for exam
ple in West Bengal there is a definite 
ban on those who are either  Com
munists or near-Communists but who 
have taken part for decades in the 
national movement.  I say this be
cause I wish to tell this House how in 
my party, the Communist Party, there 
are people who have suffered for years 
and years in the cause of  national 
freedom.  I may teU you that at our 
last party congress in Palghat we had 
407 delegates and we took  account 
and it was discovered that the  total 
number of years spent in jail by all 
the delegates came to 1,344 years and 
2i months, the average period spent 
in jail by each delegate working out 
to three years and four months. Part
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of it may be in the present  period 
after 1947, but the major part of this 
long period spent in jail was in the 
British regime.  One of them,  for 
example, Shri Ganesh Ghosh was in 
the Chittagong armoury raid and he 
has spent altogether 24 years in jail.
Dr. M. M. Das: He was not in fact 
a Communist. He has become a Com- 
munLst afterwards.

Shri H. N. Mukerjee: These figures 
were collected and published.  They 
were sent out to the press.

I wish also to say that we have in 

our movement people  like  Baba 
Gurmukh Singh of the Punjab who 
spent about 19 years  underground. 
These 19 years  underground  were 
spent not obviously in the  present 
period, but in the period of the fight 
against imperialism.  Here  is  my 
leader Shri Gopalan who has spent 
more than twelve years in jail, and 
most of that time was spent in jail in 
the British period.  I do not want to 
give further examples, but the point 
is that in the period of the fight for 
freedom so many of us were in that 
fight and people suffered and  their 
families were neglected and today it 
is only up to Government to do some
thing about it.  And Dr. Ram Subhag 
Singh has brought forward a  very 
moderately-worded resolution.  He 
only suggests that Government should 
adopt ways and means in order  to 
assist those people who have suffered 
in the fight for freedom.  That is, 
after all they do not ask for the moon, 
they do not ask for pecuniary  com
pensation for their effort, but they do 
at least deserve some kind of recog
nition, they do at least deserve to be 
told by the country that after all their 
services are remembered, that after 
all when they'buffered for the sake of 
the country’s freedom they were not 
going to be ignored altogether, they 
were not going to be treated with in
difference, and that Government, when 
it claims to be a national Govern
ment, has a responsibility, a very de
finite liability to make provision for

educational and other purposes  for 
members of the families of those poli
tical sufferers who find it very difficult 
to carry on under present day condi
tions.

I therefore feel that this is a matter 
on which all of us are agreed and it is 
for Government to come forward and 
say that Government is ready.  If 
there is some difficulty, Government 
should at least be in a position  to 
come forward and tell us that Gov
ernment is ready to work  out  a 
sdieme so that assistance, educational 
and otherwise, can be given to  the 
families of political sufferers of  all 
categories without  distinction  who 
participated in the fight for the free
dom of our country.

Shri Thann Filial: I fully endorse 
this resolution of Dr. Ram Subhag 
Singh, but it does not go far enough. 
My amendment is the outcome of the 
limited nature of the original reso
lution which does not cover all  as
pects of the question  of  political 
sufferers.

The question should have been taken 
up as the first act of the first Parlia
ment of India, but now we have come 
to the end, and it is perhaps the last 
resolution of this ParUament.  If we 
pass this resolution we will be giving 
a mandate to the next Parliament to 
take it up as its first act to do justice 
which we have failed to do so far.
When we talk about political suffer

ers, somebody who does not  know 
what is suffering, somebody who had 
nothing to do with the political move
ment or independence movement, not 
inside this house but outside, some
times passes some lighthearted remark 
which is so painful. These people who 
now occupy positions look down upon 
the political sufferer because he is the 
most downtrodden man  today.  I 
would like to remind the House of 
the movement and how the  people 
suffered.  Not that we do not know, 
but we have forgotten, we will have 
to remind ourselves.

When the call came from the Father
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of the Nation, whatever might  have 
been their walks of life, those that 
were attracted by the call, lawyers, 
traders, students, artisans, labourers, 
workers and all kinds  of  people 
joined the movement.  It was not  a 
particular conmiumty or caste  that 
had joined the movement, but people 
from all communities.  Mostly, they 
came from the middle class.  Today, 
the middle classes are normally the 
most hard hit, and the political suffer
ers who come from the middle classes 
are the worst hit.

When these people joined the move
ment, what did they want?  They did 
not think of political sufferers’ aids. 
Somebody asked, ‘were they  given 
this assurance?’.  Certainly not; they 
were not given that assurance: Who 
was there to give that  assurance? 
Their only objective was the fight for 
freedom.  The independence of  the 
country was the only objective; that 
was the only reward which the free
dom fighters wanted.  But when that 
reward came in 1947 and the whole 
picture changed.  The political suffer
er has been left in a position where 
he finds that people who opposed the 
movement, who were police  infor
mants, and who suppressed the move
ment. are enjoying the  benefits  of 
independence, while he himself re
mains a mere passive onlooker.  The 
onlookers of the movement, who were 
standing by the side, not to support 
it but to oppose it, are enjoying all the 
benefits.  So, if these people who have 
sacrificed their all are not cared for 
naturally, they have got a right to get 
irritated.  Even then, they did  not 
fight very much for the last nine  or 
ten years.  But, now, you see rum
blings here and there; political suffer
ers go on fast for nothing, because 
they are not cared for.  In the begin
ning, there was some fervour.  Some 
medals were given to these heroes of 
the freedom movement.  But some of 
them have been in such abject poverty 
that they have had to pledge  their 
medals for their existence.  On the 
contrary, the people who belonged to 
the rich few, who opposed the move-
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ment, who advised their kith and kin 
not to join the movement by saying 
that it was all foolish and so on, went 
on hoarding money, and  educating 
their children.  The students  who 
ridiculed thêr friends who joined the 
movement passed examinations  and 
went into power, wnile tiie students 
who left the colleges and sacrificed 
all tiieir wealth and went to jail have 
come out only to find out their whole 
family is left in the lurch, whereas 
the families of the other students are 
all very well-placed.

Further, in the new set-up, many 
developments are taking place, and 
many new social reforms and improve
ments are taking place. All that goes 
to a particular category of  people, 
either in the name of cast or com
munity.

Then, some hon Member had point
ed out that Part IV of the Consti
tution containing the Directive Prin
ciples of State Policy was intended 
mainly for the Scheduled Castes and 
the backward people.  Now, why was 
the Constitution so drafted?  The 
Scheduled Castes and the  backward 
people had been socially oppressed 
for hundreds of years, and they could 
not come up by themselves.  So, our 
national government  thought,  and 
rightly so, that aid should be given 
to the people who had been suppressed 
for so long, and that no citizen of 
India should suffer on account of the 
disabilities of his past inheritance or 
heritage.  Therefore, the framers of 
the Constitution rightly said  that the 
backward people and the Scheduled 
Castes should be helped.  Not out of 
malice, but out of sheer  igorance, 
many of those people who were not 
even in the ranks of the mlddle-clas- 
ses did not participate in the freedom 
fight; but today their condition is not 
so miserable.  While those that op
posed the movement are enjoying the 
fruits of independence, those that con
tributed their mite and who stood in 
the forefront and bore the burnt are 
stepped in poverty; their children are 
stepped in poverty.  In the new set
up, new colleges are opened, tecftno-
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logical institutions are being opened. 
But who joins those institution? It is 
the children of the people who did 
not participate in the movement that 
are going to these institutions.

But what happens to the children 
of those who participated in the free
dom  movement?  Those  political 
sufferers have no money even to edu
cate their children up to the elemen
tary stages.  Let me just cite one or 
two instances.  A particular gentle
man, who was a trader, had gone  to 
jail in the freedom movement.  He 
had two pr three children. His  first 
son got seventy to eighty marks, and 
up to SSLC he somehow or  other 
managed.  But he has no  earning. 
He is not able to get any employment. 
Off and on he is employed in some 
Congress office for Rs. 20 to Rs. 30 a 
month.  He has to maintain his wife 
and children.  The wife is completely 
free from, any ornaments except the 
thali which a woman with a husband 
aUve cannot give up. That is the only 
piece which is there; everything else 
is gone. They are clad in torn clothes 
which have been stitched.  They do 
not have even clothes to wear.  It is 
for this that he fought for freedom? 
That is his cry.  Is it wrong  if  he 
thinks: ‘Is this freedom?  Perhaps, I 
have fought a wrong battle.  The 
freedom that came, came not for me 
or my children but to somebody else’. 
It is such persons who are the most 
angry people today.

We are believers  in  soul-force. 
Even saints cannot give up the love 
of Iftieir ichildren-  These foUowers 
of the saint of Sabarmati who  met 
brute-force with soul-force will be
come brute force tomorrow, if this 
Government is not going to take up 
this question and solve it.  I know 
the rumblings are there.  The volcano 
will erupt, if not today, sometime to
morrow.  Nobody can stop it.  If the 
mighty British Empire with all its re
pression could be overthrown by' this 
passive resistance, let there not  be 
anybody who thinks that this neglect
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and this indifference can be tolerated 
by the people.

Anybody will be moved, if he were 
to see the condition of these people. 
Somebody asked ‘How are we to find 
out the political sufferer?’.
Dr. Ram Subhag Singh: They can 

find out everything, but not  these.
Shri Thanu Pillai: We can find out 
everybody on the face of this earth, 
but not the political sufferer! we can 
find out lakhs and lakhs of refugees 
coming into our  country  because 
there is a border; we can find out 
the ex-servicemen because they served 
a mighty big empire, but the soldier 
of freedom cannot be found out! What 
does this mean?
Dr. Ram Subhag Singh:  Admini

strative difficulty.

Shri Thanu Pillai: We have got first- 
class police officers to detect rogues 
and thieves, but honest good  men 
could not be found out even  when 
they have come to the position  of 
asking for some aid.  If they are not 
given aid even when they ask for it, 
then, I say that is something thorou
ghly wrong with us.

My amendment says that not only 
educational concessions, but also other 
concessions should be given.  It reads 
as follows:

“This House is of opinion that 
the Central Government  should 
give to the political sufferers, who 
had participated in the freedom 
movement, their dependants and 
descendants who are in need, all 
assistances on similar terms and 
conditions and for such period as 
is being given to the Scheduled 
Castes and Tribes.”
I am not trying to take away any 

money from the funds etirmarked for 
the Scheduled Castes and Scheduled 
Trib̂.  But there must be a pattern, 
and there must be a formula for this 
purpose  And what is the formula 
that is required?

Firstly, those who are disabled mxist 
be given some sort of dole or pension. 
Can you not give them  even  one
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rupee a day, or thirty rupees a month 
for the maintenance of their families?
Is that too much?  Then, take the case 
of a person who dies, leaving his wife. 
Should that woman be a beggar in the 
street, when other people’s woman go 
about in ‘posh’ conditions?
My amendment seeks to provide that 

those dependants also should be pro
tected.  Then, their children  should 
be  given  educational  concessions. 
One hon. Member has given a notice 
of an amendment to the effect that up 
to the higher secondary standard, the 
concession should be there.  But why 
should that restriction be there? Up 
to the time  the  boy is  able to get 
educated fuUy, he should be entitled 
to get the concession, not by mercy 
but by right.  I say this because he 
got the freedom  for us to legislate. 
And if we do not legislate for the man 
who got it, we are  doing a grievous 
wrong.  That is my  approach to the 
question.
How long should it be given? 'That 
is the next question.  For hundreds of 
years, we neglected  the  Scheduled 
Castes.  For  hundreds of years, they 
were a depressed  community.  The 
reservation seats may be for ten years 
or for 20 years; but the aid is not so 
limited.  Till the community, by and 
large, comes up to a  standard com
parable with others, we will have to 
continue the aid.  Till  such time as 
you give such aid to the backward or 
disabled people, you continue this aid 
to those people who have suffered, for 
winning freedom.
As regards employment, I  know 

certain people who were political suf
ferers,  who  also happened to be in 
school now and then.  They were not 
able to get degrees.  But if an ap
pointment is given to any such per
son, I challenge any other officer in the 
department to compete with him in 
efficiency.  This is because he has got 
the soul in it, he has got the heart 
in his work and he works for  the 
sake of work, not for showing that he 
is an officer.
There are some departments, handi
crafts and others, where people who

come through the UPSC are not ap
pointed.  As for U.P.S.C. that is a 
different matter; that is a trouble- 
spot where these people cannot go. 
Those people who have had an op
portunity to serve the Government in 
some departments have got a very 
efficient record.
Now, the Madras Government has 
passed some orders that in the deve
lopment schemes, these people should 
be given an opportunity.  I  would 
like the Central Government also to 
consider that in all places where social 
and economic programmes of a deve
lopmental  nature  are  undertaken, 
where a psychological and  political 
approach—a national approach—̂is to 
be made, these freedom fighters  and 
their children should be considered 
as having a better fitness for taking 
on the job than others.
Shri S. Li. Saksena  (Gorakhpur 

Distt.—North): I am thankful to Dr. 
Ram Subhag Singh for bringing for
ward this Resolution.
Sir, the blackest thing about  this 

Government is its treatment of poli
tical sufferers.  In fact, today when 
we go to our constituencies or to the 
countryside, we see old comrades with 
their houses razed to the ground or 
burnt down during the 1942 move
ment.  Their sons have died or have 
been burnt down in the fire.  They 
are just like beggars and they say: *Is 
this the Swaraj for which we  were 
asked to fight?’  Tears come out of 
our eyes when we see them.  This 
Government would not listen; it would 
not even think of them.  Today,  I 
think there is a unanimity of opinion 
that this matter has been most neg
lected. Even Members of the Congress 
Benches feel that the Government has 
failed in this respect.

I was in China.  I was surprised to 
see a People’s University there. That 
University is meant for those persons 
who were heroes in their war  of 
independence.  Those heroes were not 
very educated.  But they were  men 
of stout heart, of great courage  and 
character. So when they became free, 
they took them and put them in the
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[Shri Thanu Pillai] .
University.  They devised courses for 
them, oI five years and seven years 
according to their standard of educa
tion.  In this way, they tried to fit 

them up for all jobs.
Today there  is corruption  every
where here.  Why? Because the real 
men, the men who suffered, the men 
who did not  care for the burning of 
their property and the killing of their 
relatives, have been neglected.
16-45 hrs.

[Shri Barman in the Chair.] 
Even those who were the biggest 
supporters of the British Government 
and who fought against the leaders ô 
the independence movement, are now 
enjoying full freedom.
So by negelecting the political suf

ferers, the Government has wasted the 
most  useful asset  it  had, men  of 
character who had proved their worth 
during the battle of freedom.  They 
have now been thrown to the scrap- 
heap.
I think Dr. Ram  Subhag  Singh’s 

Resolution is somewhat narrow, but 
the  amendment  of  Pandit  D.  N. 
Tiwary, which says:

“This House is of opinion that 
a Committee be set up to enquire 
into the condition of political suf
ferers and to suggest  ways and 
means to help their dependents” 
is more comprehensive.  The problem 
should be tackled on a more compre
hensive basis.  We should not think 
that we are doing some charity  for 
them.  I think they  are a  national
asset.  To take care of them and to
make use of them in the development 
of the country  is a  very important 
job for any government which  is in 
power.  It should  not be  thought 
that giving them some scholarships or 
giving some  other help by way  of 
doles  or some money  wiU meet the 
situation.  Not  at  all.  We  are 
really using their talents for our own 
reconstruction.
 ̂ I found in China that those
who went to Korea and fought were 
honoured.  Their sons had died and 
they had undergone other sufferings.

So in every village, the parents of such 
sons were feted on occasions.  They 
felt that the whole country honoured 
them for sending their sons for  the 
patriotic fight. Today, in our villages, 
those volimteers who suffered  and 
sacrificed their all, are taunted: what 
hfive you got?  Instead of being hon
oured, they are scorned.
I,  therefore, think that nobody will 
come  forward  to  sacrifice for  the 
nation because those who have sacri
ficed are despised and scorned.  From 
that point of view, you have to see 
that those who suffered for freedom 
should be honoured.  It is not a ques
tion of giving them some recompense 
for what they did.  It is for our own 
future, because if heroes are honoured 
for their sacrifices, people will like to 
become heroes and the coimtry will 
rise.
For these reasons, I think that this 

problem should be tackled on a very 
comprehensive  basis.  An  attempt 
should be made to find out all those 
who suffered and sacrificed for the 
country’s freedom.
A question has been raised as to 

who is a political sufferer. Many defi
nitions have been given. In my State, 
those who have passed six months in 
jail for some political offence  have 
beeiT termed political sufferers.  But 
what about those who were iheljjlng 
the revolutionaries and the Congress 
workers during the 1942 movement? 
Their houses were demolished or burnt 
down.  They had been  absconding 
after helping the freedom fighters.
So I think there should be a more 

comprehensive definition of ‘political 
sufferer’.  In fact, everybody who is 
found to* have been helping the move
ment for freedom and suffering on 
that account should be included in the 
definition.  It should be wide enough 
to cover £ill such persons.
Then there is  discrimination  in 
regard to the treatment given to"poli
tical sufferers.  In my State,  they 
have promised some help to workers. 
Now, I am sorry to have to say that 
all those who are recommended  by
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members of Opposition. peuiies are not 
given any help.

f I

Pandit BL C. Sharma (Meerut Distt.> 
South); On a point of order.

Mr. Chairman:  Let there be no
interruption on this matter.

Shri S. L. Saksena: I was President 
of the Gorakhpur District Congress 
Committee for six years.  It was 
under my supervision that most  of 
them suffered by going to jail. About 
300 persons got my certificate abcut 
their having suffered.  But I can tell 
you that not one of them has  been 
given any help, because he had  my 
certificate.  Those people who have 
not suffered have got help.

So it is not true to say that there 
has been no discrimination.  Some
times it also happens that those who 
come to the Congress are given  a 
pension.  This is how things are done. 
This sort of discrimination should not 
be there with regard to this matter. 
The question of  political  sufferers 
should not be thought of  in  that 
matter.

Then I would suggest that not only 
those persons who suffered for them
selves  but their  dependents,  their 
gons and others, if they are in real 
need, must be helped, as my  hon. 
friend suggested.  This help shoulfi be 
of several kinds.  They should  be 
given free education.  If they  have 
some education, they may be given 
scholarship to maintain themselves in 
the University and other places, be
cause it must be felt by those in the 
countryside that those who suffered 
are being  honoured by  Government 
and the country and that they will be 
useful to the country.

I  think this is a very important re
solution and this  amendment  of 
Pandit Tiwary should be adopted and 
the Government should appoint  a 
committee so that a comphensive defi
nition of ‘political sufferers’  may be 
devised and everybody who has suff
ered should be helped.
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 ̂îWcTT i   ̂̂  ̂   ̂̂
TT̂f f̂F ̂   ^

 ̂ ̂srrf̂,
 ̂?rtT  flTrFTT ĉTRT ?TtT T̂PRTT
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BUSINESS OF THE HOUSE
17 his.
The  Minister  of  Parliameiitary 

Affairs- (Shii Satya Narayan Sinha):
Sir, I rise to announce that Gtovem- 
ment Business for the last week  of

ResolvMon re. 3080
Scholarships for 
Children of Poli
tical Sufferers 

the session commencing 17th Decem
ber will be as follows:
1. Discussion and voting of Supple

mentary Demands for Grants—Gen
eral and for Railways and Demands 
for Excess Grants for Railways.
2. Appropriation Bills  relating  to 

these Demands.
3. Representation of  the  People 
(Miscellaneous Provisions)  Amend
ment Bill.
4. Banking  Companies  (Amend

ment) Bill.
5. Union Duties of Excise (Distri

bution) Amendment BilL
6. Central Excise and Salt (Amend
ment) Bill (to be introduced on 17th 
December).
7. Kerala State Legislature (Dele

gation of Powers) Bill.
8. Territorial Councils Bill.
9. Delivery of Books (Public Libra
ries) Amendment Bill, as passed  by 
Rajya Sabha.
10. Delhi (Control of Building Op

erations) Continuance BilL
11. Delhi Tenants (Temporary Pro

tection) Bill.
12. Slum Areas (Improvement  and 

Clearance) BilL
The last 3 bills are expected to be 

passed by. Rajya Sabha early  next 
week.
The order which I have announced 
of the above items of business is also 
the order in which they are provi
sionally scheduled to be brought for
ward.
As regards discussion on the fixa

tion of pay scales and other service 
conditions of employees of Life Insu
rance Corporat}ion, it is  (proposed, 
subject to yoiir approval, Sir, to hold 
it at 5-00 P.M. on Monday, the 17th 
December.

RESOLUTION RE  SCHOLARSHIPS 
FOR CHILDREN OF POLITICAL 

SUFFERERS—Ctmtd.
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